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JUQGEPIEMT (ORAL)

(By Hon'ble fir. Dustice U.S. Malimath,
Chairman)

The petitioner uas holding the post of Health Education

Technician Grade-H(Editorial Hindi) in the Central Health

Education Bureau, He uas given ad hoc promotion by order dated

3,10,1978 produced as Ahnaxure A-II to Health Education Technician

Grade-I (Editorial Hindi) in the vacancy of Shri Popran Mai,
f

The order in express terms says that the appointment is only

©n an ad hoc basis and it will not bestow a claim fcrragular

appointment and ad hoc service rendered by him would not count

for the purpose of senierity in tha grade and for eligibility

for prometicsn and confirmstiain. Subsequently, his services uere

regularised u.e.f. 25.3,1983, A seniority list ef Health

Education Technician Grad»-I uas prepared in which the petitioner's

name uas included at the appropriate place taking 25.3,1983 as

tha date of his premotien. The name of Shri Saxena has been

placed above him as he came to be directly recruited by the
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Unien Public Seryice Cofiimissien fram an earlier date namely

26,7,1982, The petitioner made a rapresentatiern ' F«r "plaicing

the petitioner above Shri Saxena treating 3,10,1976 as the

date oF his promotion. That representation ©f the petitioner
b v\

having |rejected on 13,10,1987 as per Annexure A-I, he has
approached this Tribunal For relief,

2, The principal questien for examihatiBn is as to uhether

hs is entitled tc count sanieirity from 3,10,1978, The ©rder

promoting him makes it clear that it uias only an ed hue promotisn

in the vacancy of Shri Psoran flal. It is necessary to state

that the past of Health Education Technician Grade-I uas required

t© be filled up in the rati# of 405^ and 60% by promotien and

direct recruitment, Shri Puran da 1 uas a direct recruit. As

he uas an deputation and likely t© return ©n completien ©f hia

tenure of deputation, the vacancy ceuld not be filled up on
I

regular basis. Therefore, ad h©c promotion uas given to the

petitianer, Tha petitiener could aspire^prernGtien ta Health

Educatien Technician Grade-I reserved for promotees, Shri

PQDran P^al appears to have bean absorbed in the department te

uhich he uas sent on deputatisn whereupon the said i/acancy uas

regularly filled by direct recruitment in the year 1982, So

far as the petitioner is cQncer nod, his case for premetion uas

considered in the vacancy available for promotees after

consideration of his case by regular DPC u.e.f, 25,3,1983, Thus,
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it is clear that the petitioner could earn promoti{sn on

regular basis in the vacancy available for prematees only

on 25,3,1983, Hence, that is the date on uhich his senisrity

can be counterf. The earlier premBtion held by the petitioner

frem 3,10,1978 t© 24,3,1962 uas ©nly o -ssm ad hoc in the

temporary vacancy caused by the deputstien of Shri Fooran IMl

Hence, us have ne hesitation in holding that the petitioner

cannot ceunt his seniority from 3,10,1978, His name uas•
\

rightly included in the seniority list frem 25,3,1983, the

date on uhich he uas regularly appeinted te the cadre of

Health Education Technician Grade-I (Editerial Hindi), Hence,

there is no geed graund t© interfere. This petitien fails

and is dismissed. No cests,

(I,K, RAsWtRA) (V,3. riALIMATH)
MEfnBER(A)' ' CHAIRMAN


